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FINAL ORDER NO. A/85049 / 2020 
 

Date of Hearing: 10.01.2020 
                                                            Date of Decision: 10.01.2020  
Per: S.K. MOHANTY 
  

 Applicant has filed this miscellaneous application, seeking 

for withdrawal of appeal.  After going through the averments 

made in the miscellaneous application, we find that the appellant 

wants to avail the benefit of Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019.  Accordingly, the appeal filed by the 
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appellant is dismissed as withdrawn.  Miscellaneous application is 

disposed of.   

 

(Dictated and pronounced in the open court) 

 

 
 

 
 

(S.K.Mohanty) 
Member (Judicial) 
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(Sanjiv Srivastava) 
Member (Technical) 

 
 


